Annexure-I
Background Note


Re: IRDA (Re-insurance Advisory Committee) Regulations, 2001.


1) As per the provisions under section 101(B) of the Insurance Act, 1938 the Authority had notified the IRDA (Re-insurance Advisory Committee) Regulations, 2001 in 2002. These regulations have not been modified thereafter.

2) On examination, it is found that some provisions in these regulations, including Term of Office, Allowance etc., require revision in order to bring in flexibility in deciding the allowances payable to Members and to maintain consistency with other regulations. Some of the important points proposed for revision are mentioned below:

i. The objective of the regulations is added.

ii. The regulations stipulate that the Chairman of the Committee for each meeting shall be elected by the Members present in the meeting. The Authority, as a matter of practice, has been notifying the constitution of Committees from time to time specifying the name of the Members and the name of the Chairman for the full term of the Committee. Procedure of election and possibility of changing the Chairman from meeting to meeting does not help in smooth conduct of the meetings. Therefore, it is proposed to nominate the Chairman of the Committee for the full term.

iii. It is proposed to modify the provision relating to procedure for conducting the meeting, in case the Chairman himself is not present for any reason.

iv. The amounts of allowances payable to Members were fixed in 2001 and were not revised. It is proposed to incorporate similar provision as applicable to the Members of Insurance Advisory Committee.

v. ‘Power of the Authority’ clause needs to be incorporated to provide clarifications to remove doubts and difficulties.

vi. “Repeal and Savings” clause needs to be incorporated. 

It is also proposed to make some modifications in the regulations to bring clarity and consistency.

Further, it is proposed to repeal the existing regulations by replacing it with the proposed regulations “IRDAI (Re-insurance Advisory Committee) Regulations, 2019.


